FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FORTHE ATTENTION OF THE CREDITORS OF
MEHSANA DAIRY AND FOOD PRODUCTS LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Mehsana Dairy and Food Products Limited
2, Date of incorporation of corporate debtor | January 29, 2015
3: Authority under which corporate debtor | ROC Ahmedabad
is incorporated / registered
4, Corporate Identity No. of corporate | U15200G)J2015PLC082077
debtor
5i Address of the registered office and | Survey No. 423, at: Aloda, Near Chhatthiyarda
principal office (if any) of corporate | railway cross, Mahesana, Aloda, Gujarat, India -
debtor 384205
6. Insolvency commencement date in | June 25,2026
respect of corporate debtor
7. Estimated date of closure of insolvency | December 22, 2026
resolution process
8. Name and registration number of the | NPV Insolvency Professionals Private
insolvency professional acting as interim | Limited Through its Director Mr. Atul
resolution professional Tandon
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-
23/50021
9 Address and e-mail of the interim | Address: H-35, 15t Floor Jangpura Extension,
resolution professional, as registered | Jungpura, South Delhi, New Delhi - 110014.
with the Board
Email id: ipe@npvca.in
10. | Address and e-mail to be used for | Correspondence Address: 10t Floor, 1003,
correspondence  with  the interim | Zion Z1, Near Avalon Hotel, Sindhu Bhavan
resolution professional Road, Thaltej, Ahmedabad - 380054
Process Email id:
cirp.mehsanadairy@npvinsolvency.in
11. | Last date for submission of claims July 09, 2026 (14 days from receipt of the Order
dated June 25, 2026)
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized representatives
are available at:

cirp.mehsanadairy@npvinsolvency.in
(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench I, has ordered
the commencement of a Corporate Insolvency Resolution Process of the Mehsana Dairy and Food
Products Limited on June 25, 2026.

The creditors of Mehsana Dairy and Food Products Limited are hereby called upon to submit their
claims with proof on or before July 09, 2026, to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13

to act as authorised representative of the class [specify class] in Form CA. — Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

IPE - NPV Insolvency Professionals Private Limited

Through its director - Mr. Atul Tandon

Appointed as Interim Resolution Professional

In the matter of Mehsana Dairy and Food Products Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23 /50021

Date: June 28,2026 AFA Validity: December 31, 2026

Place: Ahmedabad Email for Correspondence: cirp.mehsanadairv@npvinsolvency.in
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Stressed Assets Management Branch (SANB),
4Th Fioor, OLD LHO Bulding, Lakdaruaia, Bhadrs, Ahmedbad-380001

SBI

Ph.: 079-26580795 / 079-26581061 E-mail: team3samb.ahm@sbi.co.in
STATE BANK OF INDIA Authorised Officer's Name: Shri Gaurang B Anand- Mob: TE00038903

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Appen:

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY LNTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002

The South Indian Bank Ltd., Vadodara Branch
, P & Squaro Busilding, Near Tubo Company,
d, Vadodara, Gujarat- 390020

PUBLIC NOTICE FOR AUCTION OF GOLD COLLATERAL

o o i ks ey sl b
jewellery, nspite
afseveral reminders.

oy the below isted bomowers will be sold in publc uction mm on“As is What is

A TR

AD[TYA BIRLA HOUSING FINANCE LIMITED
; Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office; Office No. 311 & 315, 3rd Floor, C Wing | Pushkar Business Park, Near
| Chirag Diamond Estate | Lal Bahadur Shastri Road, Bapunagar, Ahmedabad-380002
+ Authorized Officer KULDIP BHATT : 9909292924
1. Auction Service Provider (ASP): - MIS e-Procurement Technologies Pvt,
Ltd. (AuctionTiger) Mr. Ram Sharma - Contact No. 8000023297 & 9265562819

SALE NOTICE FOR SALE OF IMMOVABLE FROPERTV

undivided proporfionale share in the land of the scheme

known as *Gopal Palace” Situated on land bearing Final

No.236 of town planning scheme No 21 (Alloted in ieu of

OLD 5.R.No.79 Paiki) of Vastrapur, Ta\uka Vejalpur, in thF
District

District Ahmedabad Within State of Gujrat in the name cl

Pradip Hemantbhai Senjaliya

T

Notice Is hereby given ta the public in general and in particular to the Borower(s) and Guarantor(s) DirectorsiMartgagors that the bilow describad f:;‘; o ey By’ &1 onstruction of Fina y 202 ead
immovabie properties martgagedicharged to the Secured Creditor, the Physical possession tioned in Schedule thorized i SRR
Officerof State Bank Of Ingia and will be sald on * As s Where ", As s Whatis® and "Whatever there is” withoutrecourse basis on 14.07.2026, forrecavery| |- e R plotice/E "“’s"y given o the public in 9“““" 5"" in/paticdanio fhe W’We’(s’ a""
of Rs. 23,12,30,896.32 Crore as on 16.06.2026 plus interest, cost, expanses, atc. thereon and less recovery thereafter ifany due to the secured creditor|  |[Ng|  AccountNo | Borrower Name | "o oq 3 852026 ams Adfya Bifa Housing Fnance le\(ed/Sewred C,em, tpon dsscatn o =4
from WS.ANIHAR GLOBAL PVT. LTD. ERSTWHILE MIS. RUNTHALA ENTERPRISE PVT. LTD. (Borrower) Shri Pradip 1 PACHAL amsy. | 1.5i0g oans as Non Section
Senjaliya, (Director & Guarantor) Shri Jignesh Diroctor &G tor) B - H:l;%(;\almﬁ TR T 0 13(2) on 19-01-2026 of the Securitization and Rewnstmchan of Financial Assets and|
b/x-logis Lt f Security Interest Act 2002 (54 of 2002) msvsmaﬁer referred fo as ‘the
Tha Bidders Should get mgmsgmesregws‘?lid on on P o reguisite KYC d s and Tarms and Conditions: 1] Tha Bank reserves tha fight 1o aceapt or e d witnout| | said Act) calling upon you, y . / full within a stat
Da!e& Time of publicE- Aunuonu 07,2026 from 11: uuAMtv . W » il of assigreng any rason whatsosvor, 2} Bank resarvas is fight Lo change/ mody/ cancel 1| | tory period ofso (Sixty) days, amounting to INR 931539/-1Rupees Nine Lakhs Ninety|
Theresere i i A e | T e
Property (D & Detail of Proj Reserve | Eamesl Money | Bid increase | Date & Time Manager | | tedBecur = ) s
perty vt = i is”, “As is what is”, and “Whatever there is” on04-08-2026, for recovery INR|
Localion Price (Rs.) | Deposit(Rs) | Amount (Rs. | of inspection The South Indian Bank Ltd. | | 57:49% (Rupoes Nine Lakhs Niety One Thousand Five Huncrod Eighty Niné Only)
‘SBIN130220240001 M/SANIHAR GLOBAL PVT. LTD. ERSTWHILE WSS. [ 7,50,00,0001- | 75,00,000- [ 1,00000- | 08.07.2028 and further interest and other expenses thereon tl the date of reafization, due to Aditya
Praperty Location: RUNTHALAENTERPRISE PT.LTD, Time 11.00 am [0 Rfo " (o) g lo ol ;I ny Mol RT NN\ @ |Bide Housing Finance Limited/Secured Creditor from the Borrower(s) & Guarantorfs)|
) namely YOGESH DHANJIBHAI RATHOD & KAMALABEN RATHOD.
26FC58 Ahmedabad, being Office t012.00 pm) his public notice is hereby given to whomsoever it may concern Hine L Ty e Trusand oo
Gujarat 19 15,000 84 F ivalentto 1384,05 |that MUKTABEN MUKESHBHAI DIYORA, the owner of the property| [ /o5 ity Only ond AL e
Sq Mirs super Buiid up area on 1 6t Flaor, togethr vith Property Video bearing AS PER APPROVED PLAN PLOTNO. 4(ASPERKIP PLOTNO:| o\, ico Thousand Five Hundred Twenly Five Only), Te lastdate of depost of EMD|

504/4) (AS PER BOOKING PLAN PLOT NO. 318 admeasuring 188.88
Sq. yards ie. 157.92 Sq. mtrs.) admeasuring 150,12 Sq. mtrs
|Along with Prcpartionate Undivided share in Rosd & C.07
admeasuring 57.80 Sq. mts., of the Society known & Named as|
“SHUBHLAXMIINDUSTRIAL ESTATE VIBHAG-7" stusted at OLPAD)
bearing Block No. 504 of VILLAGE : OLPAD, Taluka ; Olpad, District :
|Surat asked for the title clearance certificate, it is submitted before,
|me that the Criginal Registration Foe Recept of Regiterad sale

Tothe best of of the Authorized Officer, there are advised to the Bank. The intending bidders
i lite of p
Th e, onof the bark.
The proper known or unknown to the bank. The Authorized Officer/ Secured Creditors
shal iy wayfor any third-perty cleims ights dug over
For detailed terms and wmﬂlunsufmesale.p\easa refer to the li in Stat India (Secured Cs ) sbi.co.in,
gi AGM/CaseLead Officer Mab. No. 7 & Mob.No.

This Notice Should also be consndmd as 15 Days’ notice to the Borrowers/Director/Guarantors/ Mortgagors under Rule 8 (6) of the Security
Interest {Enforcement) Rule-2002
Date : 28-06-2026,

Place : Ahmedabad

Sd/- Authorised Officer,
State Bank of India

Stressed Assets Management Branch (smm

oSBl 4t Floor, OLD LHO Buikling, Lakarwaja, Bhadra, Ahmedabac-380001
P OT0- 50755/ 72658181 Emakesmdans s @ n, b 4115 coln
STATE BANK OF INDIA 0 s Name: St Gaurang B Ananc ob: 600036903
SALE NOTICE FOR SALE OF MOVABLE & IMMOVABLE PROPERTIES

Append A&IV-A [See Provision ta rule 6{2) & B(6)]
E-AUCTION SALE NOTICE FOR SALE OF MOVABLE & IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE 8(2) & 8{6) OF THE SECURITY|
INTEREST(ENFORCEMENT) RULES, 2002

& immavable properties marigaged/charged o the Secured C!EUILQT ihe Physical possession as mentioned in Schedule has been taken by the Authorized
Dfficer of State Bank Of India and wil be sakd on * As is Where is”, As is What is” and “Whatever there is" without recourse basis on 14.07.2026, for|
recovery of Rs. 48,25,91,031.72 Crore as on 16.06.2026 u\usm[eles[ cost, expenses, elc. thereon and less Tecovery thereafter if any due to the secured
ceditor from WS PARVATI INDUSTRIES PRIVATE LIMITED (| Patel (Di |reclm86uarantui) Shri Krunal|

deed vi No. 20592 Dated : 24.11.2016 is misplaced,
|Lost. i any person, Bank, or Financial institute has any interest in
'the said property, contact me at my address mentioned herein
{below within 7 days of publication of this notice with all relevant
|document. Upon expiry of the notice peried, if no objection is,
|received by me, | shall proceed to issue the Title Clearance!
\Certificate in respect of the said property. No claim or objection
sed thereafter shall be entertained.

o JIGISHA KETAN SHAH

River palace, Beside

503-08-2026 The date for inspection of the said property is fixed on 01-08-2026be-|
tween 11:00 am to 04:00 pm.
DESCRIPTION OF IMMOVABLE PROPERTY

All That Piece And Parcel Of Residential Apartment No. 404 Of Type (1 Bnk), Having
Carpet Area Admeasuring 34.59 Sq. Meters On (le. Built Up Area Of 39.39 Sq. Meters|
As Per The Approved Plans) On 4th Floor In The Block No.B Of The Scheme Known As
*Pooja Avene® Along With The Undivided Proportionate Share Of 14.7 Sq. M. I The
Land Undemeath The Said Project Togethervith Proportionale Share In The Common
Amenities And Faciltes In The Szid Project, Construcled On The Multipurpose Use Nor-
Agricultural Land Bearing Final Plot No. 5 [Allotted In Lieu Of New Block No. 797 Ad-|
measuring Are. So. Mis. 0-26-56 (Before Re-Survey Old Block No. 103 Admeasuring
Are. Sq, Mirs: 0-27-32) Of Town Planning Scheme No. 83 (Aslal-2), Stuated, Lying And
Being Al Mouje Village Sim Of Aslal Taluka Daskroi, Distict Of Ahmedabed And Sub-
District Of Ahmedabad-11 (Aslal, Gujarat, 382427 And Bounded: On The East Flat No.
7404, On The Wst: Intemal Passage And Then Flat No. B-401, On The North Flat No.
s, On The South Lt Of Block B.

or detailed terms and conditions of the sale, please refer to the link provided in Adnya
Bhlu Housing Finance lelledlsecnled Creditor’s webslte le hitps:/lhomefi-

Office: A-33, 3rd Flo "
wdi Ovara, (ADVOCATE)

a
Nanpura, Surat. Mo.: 98252 54942.

or el

sd
Aditya Birla Housing Finance

Appendix-IV {Rule-8(1} | For Immovablamevable proparty)

Darwaia Textile Market Branch, Surat under 12 Securfization and Reconsinction of
Fisancinl Assats and Enforcemen of Security Inlerest Act 2002 and in exerciss of ponwars
conferrad ‘undar Section 13(2) and 13(12) rasd with rule 3 af the Security Interest
{Enforcement} Rules, 2002 issued  derend notice dated 21.0.2026 calling upon the
Horrowvors Ms, Promwari Fashion Partnor of M. Dimpal Sanjaybhai Khandars & Mis.
Amash: i i M. Tusharkumar Laxmikantbhai
Kikini (Gusrantar) 1 repiay th Snaunt mantioned i the ot besng Rs 15,13 910,84
(Rs. Sevanty Five Lics Thirtsen Thousas red Ten b Forty Four paiza anty)
uhich represants the principal pius interest duz as an the 21.04.2026), plus interest and

2008 s rom the dete of et af the seid

notice.

The. borrower hawng faled o repey the amout, potice is hersby given to the
borrowvsr/guarantor and the public in ganaral that the undersignod has taksn Symbolic
Possession of the property described herain below in exercise of pawiers conferred on

FORM A
PUBLIC ANNOUNCEMENT
(lasslvency Resolution Process fo Carpor
OR 0
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Persons) Reguiations, 2018)
0 REDITOR
00D PR

0
oD D

Folouant Parisulars

W
Dot exrporsion of compaeatn | Jamaary 28, 3015,
antece

ROC Arvnecbad

“huthormy under which compors
deba s Incomeated  regstere
/Limved

s
Lk Horucation No. of

|k of the regstered offce ard
pircinal offcs f sy of corporse
eteer

Survey o, 423 o Ak, Mer
eross, Mahesara, A, &

i vy
iz - 384205,

o | a2, 2006

Section

owre
Kaush}khha\ Patel lD\m:tor & Guaranmr]‘ Shri Sureshbh.n Parshotamdas Patel (Director & Guarantor), Shri
{Direct

The borrauwes/Co-Borrower and the guarentor in partieuler and the public in general s
ocoty cautioned not to daal with the property and any duaings with the proporty wil by

\ueul elves Y
permmamalmlmnnyms Thisanknst somleguction psbix-login el befors meaucnnnnam
Date & Time of public E-Auction 14.07.2026 from 11:00 AM to 4:00 PM with unlimited extension of 10 minutes each.

The reserve price and the eamest money deposit will be s under

75,13,910.04/- (Ra.
Seventy Five Lacs Thirteon Thousand Nine Hundred jwhich

Bacamber 22, 2006

represants the principal plus interast thun a5 on the 21 04.2026), plus interest and othur
charges fram 2104 2026
I sub-section (6fof section 13 of the

' 36, = g Exesaaion, hagnia.
St Dok o P 113004
| Emait bt preinguca.n
Adkes:

Properly 10 & Deail of Praperty Reservs | Earmest Moy | B0 rease | DAl Tiia | |t msnevarims il sraseom e s ot | Voot R e S e e e,
Location Price (Rs.) | DepositiRs.] | Amcunt (Rs.) | of inspection DESCRIPTION OF THE IMMOVABLE PROPERTY resobston p 1 semeciaben - 35054
SBINS0122025002 Factory land & buildings bearing survey number: 357p, | 27,50,00,000/- | 2,75,00,000- | 1,00,000/- | 03.07.2026 Al that giece and parcel of immovable property bearing plot flo. 18 of the Socisty i o
{Lot No. 1) admeasuring 5432 sq. mirs., Revenue Survey No.358, (Time 11.00 ins ‘Shantivan (Sarthana) Co-operative Hmsmgxnmwumau situatedat Ni.
Propenty Location: admeasuring 10320 sq, mirs., Revenue Survey No. 350ia. amt0 12,00 ket Nake, Suvat-Kemre Wain Roar, No_ 185 1136,
ReSGHAZ, ) admeasuring 19312 sq. mirs., Ravenue Survey No. 380, = ik i 174 1751 5 Sy . 2 (Sarana k] Font BT Mo. ST f
Bavia-Dholka 7082 sq. mirs., Tota s2185q v Vilage:Surthane, Talka-Pune, (Surat City, Disrct Surat. Totol adieasueing sbout
Road, Bavia, 3 | mis. situated at Nr. Jay Somnath rice mill, Bavia-Dholia hidkich yards .a. §5.. | ok et
Ahmedabad ® rad, Salajada, Bavla, Ahmedabad, At: Salsjeda-382220 oy [ i
: {Rura\} in the’ name of Mis Parvat Industres Pivate Bounded by : *North: Ad]. Plot Mo, 60 South :  Adj. Read | v s e e st
Limited. (i East : Adj PlotNo. 20 =+ West : Adj. Plot No. 18 Dl Feics et ML o
1) Dt of s ibumchsgnais avishénn
SBIN30122025003 All the plant & macmnary situated at Survey No. 357ip, | 3,59,00,000 | 3590,000- | 50,000/ | 03,07.2026 MOVABLE ASSET dabke o I -
Lot p::@ 2 358ip, 350ip, 3604 Vilage Salejda, Bavie Dhoika Road, (Time £4.00 . T T Wt s hereby ven 1 the Niorl Company Low TAGUraT, Arrndabad Berch . s
ROAGHAZ3, & Fzgla‘gwtggg%dgnmmsnAnn;e'jian%n.snile‘ Su]::rrat‘ am t0 12,00 T T et Dasoription’ Doy ondFogd Pyl on une 25,2026,
Bavia Dholka =) | India, Pin: in the name of Mis Parvati Industries om) of Security Charge ails of Security i o bl Ay 9,205, e o Friesuoral
Road, Bavia, s |Private Limied. {under Physical Possession of the —t eadarssa mantoned spAraTantyNo. 1 =
Ahmedabad  [&] Bank Compaterised Embrolery Machinery 1600 3
= {1223 X 400 x B50 X 1600) DOUBLE Afinancal Crediton DEIONZING 10 8 class, aslns(eu 15t the antry No. 12,0
o the bast o1 yrawiedge andaamraion o v Aulharsed Sfcar M re csed o e Bank T Didders , - B civenty protess
it i 2 : BLENGE otk B cases. Serial No. of Machine s
bid. The e.ALicion advertisent be deemed fine bark, o o i P2a0d03s p2aoanay, || fll < riocsmiicanic
knownor unkniown (o the bank. The Authorized Officer! Secured Creditors 58 toueh screon computer, High Spesd
ghall not | % Irights /dues. TDSIGST!

machine (Tripple Cam, Double Lever
Solonied

For detalled terms and con

overand

nsaﬂh! 5¢Ie please refer to the link prwded in Stat (Se:ured Creditor) i 0.in,
AGWC: Mob. No, 7600038303 & Case Officer Mob. No, TGI)OIISU.'!-IQ

Rule 6(2) or 8 (6) of

This Notice Should aisa be sonsidered asﬂiﬂa)‘s notice to the
Interest (Enforcement) Rule-2002

Authori

mm bearm with back side |, supports 200 x

200, with manwal auto aibng syster

dynamie. pantograph, with standerd parts.
s, -4 sets.

Note: (1) Sale of Lot No. 1 SBIN30122025002 ) will be confirmed only ifbid for Lot No. 2(SBIN30122025003) i
Date : 28-06-2026, Place : Ahmedabad

4 Offi
State Bank allndna

s director -
Aopeleted 2 ntrim egoloton Pofessionst
Vahszna Dairy and Food Products Limited
1B Regg No: IBI/IPE-004D,/1PA.2/2022-23/50021.

Jidity: Decerber

Date: June 28, 2026 31,2026

Place: Abmedabad __ Emal

1 Gorrespandans

Sul-
Date :27.06.2026 Authorised Officer,
Place : Surat Central Bank of India

Regional Office : GANDHINAGAR
Unit No. 4, Tower No. 1, GIFT CITY, Gandhmagar 382 355.
Phune 079 6674206 - 09, E-mail : ysb.bank.in

Punjab & Sind Bank

Undertaking)

SALE NOTICE FOR SALE OF

IMMOVABLE PROPERTIES

ANTARIKSH INDUSTRIES LIMITED
CIN : L4G41GI1974PLCA76953
Regd. Office: 5th Floor, 505, 3rd Eye Vision, Opp. Shivallk Plaza, Panjarapole, IM,
Ahmadabad City, Anmedabac- 380015, Gujarat, India Tel No.: +91 721942453;
Website E-mail
POSTAL BALLOT NOTICE TO MEMBERS
ted (the *Company)

The Member

110and ofthe

2013 (e Act),

0,

E- Auction Sale Notice for sale of Movable /I bl of Financial Assets Interest Act, 2002 read with provisa to Rule 8 (6) 2020,
Rnltl m 3 T7z0z0deled v, oz zu/zuzouaxeasln Vay, 2020, 2272020 ol i o
ol r (s tgaged/ C reditor, pity:

mmwnamznunzen DW.ceme“ePun]ahESmﬂsnk‘Sawde!ednm ‘will be sold on “As is Where is”, “As iswhat is” and “Whatever there is" for recovery of S oo 2o 2021 %

LT i dated 19th September 2024 and 03/2025 daled 22 g Seplemher 2025 lssued by the

Regulation 44

DESCRIPTION OF IMMOVABLE PROPERTIES of the Securities and Exchange Board of Indla (Listing Obllgahons and D\stlosure

5 Demand Nolice Datel | Reserve Price | Name of QR Code 2)

3 Name of the Borrower(s) { Branch Description of Proparty Possession Date & EMD Authorised | f for oy s i of oy Secrotarn of I 1 any e pplcabl o,

] Demand Natice Amount | Bidherease Amt | Oficar Location <

01 | WIS Mahavir Sales Agencies All That Part and Parcel of the Immovable Mortgaged Commercial Shop No. T/309, 3rd | 01.10.2025109.02.2026 & | Rs.10.50.000 | M. Jitendra oot Business, a5 sa out n i postal bello noi deled June 26, 2026 slong wih the

(Prop. Mrs. Kamini Chintan Shah) Ficer, § Gube Complex. Opp. Bansari Tawnship, Near Siican Velly Bungiows, Mshsana | Rs. 14,82,736.93 + furiner | Rs: 105,000 Patlya 4 Sl Gl i 4

Branch: Mehsana purRaad, Vilage Panchal, Ta. Dist Mehsana - 364 002 Rs. 10,500 | M. 96177 41289 o ) oo i

North: Shop No. T-308 South: Shop No. 310, East: Passage, West :CpentosSky

11

Imited (‘NSDL)
(India) Limited (‘CDSL")as on Friday, June 19, 2026 (‘cut-offdate") and who have registered
their e-mal addresses with the Company / Depositories. Physical copies of the Postal

13. The Authorised Offcar reserve the right 1o accept any or reject anylal bids. i not found accapiable or fo
9. The

TERMS & CONDITIONS : 1 prowided. The g id mobie Circulars, inspection
numger, requiredto : 2 Payment | The intending Bidders ! Purchasers are raqueslad to register on and members seeking inspection can send an email to
de numbes. The ofeKYCistobe and after verificabion, For EMD i R
b d LIS EN ofe-auction. Tha EMD biddars,
[ buyermanual EMD 3 g the biddar has for which offe s -
submited Jor e property 0. For queries contact numbor - 1291220220 & For L .l wal Ik mied (NSO,
com. 4. Bidders o Walktshousd . During igher iast
B netid i i i b h ol i porio:
closer, B, tisthe iy of . Terms & Coniionsofe-aucton, Help Nanu i 1. 1 by the Auihorized Offces, [ T s00am. (5T 2026
g 8. The secured price.9,Th shal, ave i [ | 5,00 pm. 1ST) on Monday. July 27. 2026
i, including EMO iie.on the same day dng day: ! i NSDLT
fficer on. months. In case of failure 1o liored
i Offcer shall shallnth or a5 on Fiday,June 18, 2026 (‘o date')may cast her vote by e-voting. Once the voteon
the proparty. 10, Defaitaf payment: Default of 5 i E i i The aresolution is cast by the Member, he/she is not allowed to change it subsequently. The
i Bankby 2 ciams o he propery ar' fihe sum orwiich sold. 11, Paymeat of sale consideraticn 6119
Oyl amialia o e Wl o TS LS b e e T 75% of e b moint. 12.No feqUesLor nCuSOISUSIRon ofames, othes e e
fantiose b

Cuteof

passed

bythe DRTIDRAT High

fe. Further,

relumol dep: In case of siay of further proceeding by D
1

olher
5. The nmdmg rchaser can inspect Ihe property on date and time mentioned above or as commsncated by (he Bank al their

be deferred nthe

expense. For

‘As is what is"

and"Whatever there is” basis and the.

ahours. 18, The properties are being sold on “As Is where

. Proprietor of
M. Pioda Nayan & Co. (COP No: 23912), Practising Gompany Secretaries as he
The Scruiizer wil submil s repor 0 he haiman o any authrieed o B

the BSE Linited (‘BSE") where the shares of the Company are listed. Additionally, the

e Bl ot o8] o Tokesga o B Charga st ksl s s AR mls valre descrpin, nl sty o, e, g alc irbds, Thea
forar Hocamd on the websiteof NSDL wiw.evoting.nsdl.com.
putforssigior . over heprop ! i LAT.Tetark i . NOC
et nrespect Tor sale, T tor hal sonsibl for any g charges, ranster fo o tioniLocal Authoriy/Co-sparafive Housing (FAQs) for members & e-voling user manual for shareholders that is avaiable at
Yexss vt oos rsncirien salsot appicatie oy e,
rates. 16. Pawer back-ipets. 18. 11 Property is in symiolic NSDL TPl Namncnambevs Plot 32, G-Block, Bancira Kirla Comple, Banra
posséstian o 9 20 y Lol i, EMD. ® mail No. 022 - 4886 7000 during
el fnal.In such an sveniuali ’

Bank For any tocontact 21.TheSaleis Tedioc Bank.22. The sale s susjoct 1 2 o B ovder ofthe Board of Directors
, 2002 ramed i For Antaiksh Industries Limited
Date : 25.06.2026, Place : Ahmedabad This Natice is also o be treated as 30 days statulory sale Rule 8 5] Rulos 2002 Officer, PUNJAB & SIND BANK Flace: Abmedahad L

epaperfinancialexpress.com

. . Ahmedabad
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PUBLIC NOTICE : TO WHOMSOEVER IT MAY CONCERN Hinduja Huusmg Finance Ltd. | HINDUJA HOUSING FINANGE LIMITED [
. d Floor, A

FORM A
This is to inform the general public that the following share certificates of KOTAK MAHINDRA
BANK LIMITED, registered at 6th Floor, 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra PUBLIC ANNOUNCEMENT 5.:?.’::» DSLL'. &f ;;u ; E]B‘ nnaF:%avwmijml;\u; Cnr‘m %ﬂpm;mw"amn

toy
(E), Mumbai, Maharashira 400051 i the name of Prem Singh has boen lost, misplaced, and A s

has apped o the company o ssueofdpical sares. inin e il s oo S Grazbag 201010 Eal | ot 28 (hakosh Cua): SETGZS2SS| BAM (b Kamar ey

Corfcate|  Numberof [ Distincive No. Disingtve o, FOR THE ATTENTION OF THE CREDITORS OF Priya Sharma - 6218291278 » RRM - Amit Kaushi it ‘U" ot and) 988

o FROM To MEHSANA DAIRY AND FOOD PRODUCTS LIMITED AL - A Mohan Shams - 00848395 « CRM - AmrondesPendey 74135 58092 SR L TN PVRETRERY

Names of | Folio

75555 (10 P e 10| i7s00i01 | 1730050 Relevant Particulars PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY EACE OF INWOUARLE AALET MORTRARED TORHEL NILERTHE SARFAERACT.
753 100 -Fy Rs.10-| 29541920 : |- PUBLIC NOTICE QF PHYSICAL PASSESSIEN OF IMMOVABLE PROPERTY 2 AERD AT PROVISD T0 RULE (81N 811
prom singh | K" '1 96538680 el 8 | [ T ueeraioned. 35
800905 230011251 ey s 1M MANISH KUMARL. A Borrowr) |uner Sectan 14(1) of the SARFAES! A bt e s ereby pisking el
s o e : (Co-Borrower) or o
506990 [o00-Fv Rs 518220002: ,,:,,:'f' asslabl] ot e . NO. 621, GALINO.2, SHYAN PARK MAIN, SAHIBABAD, GHAZIABAD UP, SHYAM PARK| s agpecabi o ifL, o eaizalo of s des on A5 15 WHERE 15", &S IS WHATIS" ind
The Publcare hereby cauoned against putchasing o dealng n any way wih th above-efered e s IVAIN, Mo, Ghaziabad, Utar Pracsh,Inia-201005 WHATEVER THEREIS

e [LAN No. DL/KRBIKRBHIA000000653 Stendard Terms & Gond el will b conducled siictly on “AS 1S WHERE 157, “AS 15,
|Wnereas vice Order datod 0410712028 passod by DISTRICT MAGISTRATE GHAZIABAD, UP, - |WHAT 1S and WRATEVER THERE 15" bass. 2 urchass Tustsepase 10% o e e
amount aldng wit the appscation and KYC documents. This will be adjusted aganst the 25%

per
such complain with the Company or i Registar and Transier Agent Kin Technologies Linited -
Selenium, Tower B, Plot No.31 & 32, Gachibowi, Financial District, Nanakramguda, Serilingampally,

TSty Mo, &

Hyderabad 500 032, Telangana within 15 days of publication of this notice afler which no claim wil | oroes: Mabesana, b 5 lmal Land o meas\m»g 179 sqyrd le, 16966 sq meters, out of khasra o. 86, Situated af| | deBOsit requirad umor aceeptance. Na inleress snall e payabée on tha END. 3. On acceptanca of
g o ilage safibabad toh fosger| [RS8 DI REL ichasr mes epoat 2% o e ke cnsieaten (ke of nt
Place: Delhi, Date: 28.06.2026 Claimants : Veena Singh e | 25, 2026 e | |05 byt et g gy 4, Btnc 75 f e s consrbon must 15
= | .o 23.06.006, |days ancunts witi spuli ot
FORM NO. INC-Z5 Estimated dete of closure of | Bececrber 232028 Tatomatic
Before the Regional Directar, Mintstry of Corparate Affairs, Norther Region e  — ik P i oo o o ek sy ekoe et o g i “mHlno :eal e g el E Y Hetopid ‘”’ Lo bl
i R it orre 0 veson ey o | NPV rsohency Professionale Private Lirtad froperty and gs wilhthe property induja Housing o s e %1
Inthe matter of the Companies Act. section 4of ie 13and rule Adal Tarudon Inanceltd. | DS under Sectan \94 14 0l he incoma Tax Act 6. The wupnnmsw mmmmngam future;
4 of the Companieslfncorporation) Rules, 2004 B8 Rag. 2N ITo, wihigther knwwn or vy third
I 1t P singpar, | i, | sty leims. rights 9
Inthe matter of 20 () pref i o IR, o Tty Tk [Mrs. NITADEV G JHA (Co-Borrower) 10 HFL reieotany,
His L itaTegiatare | einc — o 1005 2ozt || NO. 513 GALINO-2, MAIN SHYAW PARK SAHEBABAD GHAZIABAD, SAHIBABAD, SLR| alferor o 1t hreugh
80484 Latouche Road Kanpus-20800 Applicant i iy PG TR ICOLLEGE, Metro, Ghaziabad, Uttar Pradesh, India-201005 g mode” i i n
Motic is hereby giver to the asneral publle that the company Is intending to make sn Fesoiution professiona [LAN No. DL/KRB/KRBHIA000000639 ¥ WSC1 india Pt L, 12, ek s
Pty daed , I X
Jecor 2013 esad 5 N it the property being Allthat p dal Firs| 13 Far " s -l posuecive sy b
aforesald fules and Is desireus of converting into & private limited cempeny in || & i HotNo. e ue) o viLnL areameasum 0050, 1. 37 16 50, meters, 58, IndFloor, Sector-|
torris of thet Special resolution passed ot the: Exira Ordinary Genorel Meoting held on Ty e [ - = ! ) 496650, S e 134, Gurgann Haryana- 5200 (o Peson M il Hobd o T004465, Ena
20-0B-202 i chis lof Khasra no. 86, Sllnaled al Shyampark Main, Hadbasl vilage Sehibabad Tehsi and Distick| [MbRgIaeh Enmatmns R8s eceon, ERED N (TRott g8
by the proposad changa/status of 1he company Moy st 7L, tcoired by the (Ghaziabad. Up (Herenafer refered as the said rabngsaran com ' Support (hesias] sl o 591
"

the said property are bounded as under: East: lat F¥~1 West: Other Property North: Road 20 e,
& Builing Entry South: Flat FF-2 Eny SlawsFlal FF-4_ Property has been taken over by M|

vstan sale, e : cam
wellin advance ang sna g2t e user D and passward, Iending B ders. are st 10 Ciange

3. Naimies of Inaowercy Professionsls. | Nol Appicatie.
o o ost s Autfersed

anaftidan ialng e el gl i g o6t a0 ol Gpposition tothe Regiosal

Diectr Northem glon Firsry of Corporto alfas B-2 Wi Znd Flow, skt [Hinduja Housing Finance Ltd.on 23.06.2( i
Deendaya 0 Complex. e Wit e borowers in partcular and the publlcm general are heroby cautioned not 1o deal wilh the| |53t Dopst (WD) 8 105
thvis. o the apglicant company at 4. (a) Relevart Forms and (3] Wil gowin gs with the property will be subjg Hinduja Housing| 7 RESERWE PAICE (s i
vegistered affica ot the address mentioned hefn i, i R e ) et of uoreg Frincs DU@NEFT/ATGS In favour of “Henduia fiausing Fnance Umidzd”. 16, Interestzd partes may

epesertatoes e svibE AT |y Nk gkt Ifo, 1 for (EMD

208001

atice s hereby Bven hal the Natiansl Camsany Law Tibuns o I ) [l 1412828 1300, 17 Sl r;m Pchasar sl e ol gy,
Forand on behat of the Apgiicant T e of § Ao e ey ok o P o i Mo Mrs. ShantiDevi (Co-Borrower) marigaged property. 18, The
Fam Avtar Sarg ose 2:00°dma | J| Delyand Fonleoduistintedndueasdnat. IHNo. 64 Budh Vinar Near Sani Market Abkarpur Behrampur Ghaziabad, Budh Vihar, Near Green| | oo o gaees 1o of eension e Sﬂﬁm" L) o g ARAES et s
Director Placo Knpur Cmims with prooFon ar before July 09, 2026, 10 the Intarim Resoltion canalat | f|Hotel. Metro, Ghaziabad, Uttar Pradesh, India- 201001 Sl

(oim: D1028720) theardress mentioned g Ho [LAN No. DL/DELILXND/A000000463
+Barg$t aMills Limited g h Mother dated

the! SCHEDULE
[Description of fhe Properly (suunrm Assol): Al that] Qulstanding amount:
TF -2, Third Floor without roof nghls area measuring 580 Sq. F1, built on plot out of Khasra No, v:w*;fwrw' ;IMIU: h e ::? in ﬁ:‘u’l::r\!;i ?ﬁﬁmu ::- -] ﬂ?l )F ﬂv
| colony Sangam Vinar, % 201, (Rupees Hine Lakhs) Fi
[71min, known as *Sona Apartm fuated in e area of Baudh Vihar, Vilage Aksarpur| | EHer Pendart VRE el Faa BN RE FRER G- st Dok
Delki-110080, khasca number 43720, measuring 20.8|  EMD: Rs 35,000/- mpeas

B0/8% Lstouche Raad, Keripur-20800

e sy N, 12,
San of utnons representatie from “amont e h1se aphuensy proessionae 15ed
Form

FORM NO. INC-26 IMPORTANT'

Ch.- Not Applicable. [Behrampur, Pargana Loni, Tehsul& District-Ghaziabad, U.P. (Hereinafter referred as the "said|
ision o

usiant o e 30.0f the Campanies A T ok Ao i Rl penaties - g At
i ) = i o lroperty’). Boundares as per ATS i respect of the sad praperty are bounded as under. East| | b
[ mrmmw\ﬁulmzmd'LNaw: |copy, itisnot possitle o vy itsconten's, The Indian i IRoad 38 Ft. Wide. West: Plot of Puran. North: Plot of Brahma Kumari Laxmi. South- Plot of| | STuare melae having graund + first lloet. nnm:-: MNinety-Five Thousand Only)
7 e Iy b e Contan ot o any ose o damage o 3¢ 5 o7 | ebegian. 10,0022,06.2026. et
ening o Ragolaod Ofins o 1o Cormpany | | mtresmsacis von neans socsirs N et or ot Tamn. | [T borowers n paricar and the public m genere re ereby caioned not o dal v the| 1= £ oY
Before the Geniral Government, Regional | |We therefore recommend al readers make, Appointed as interim Resoiution Professional in thé matie of |Jjoroperty property LON M- fLow M. EMD Deposition Lost Dalo: 14/07/2025 il 1700
S e B Mansana Dairy and Food Products Umitsa ||[Fnancaltd. ouDLSDLSAIOOGOGGY) | . DaeTine ol EALCiGe: 15072520
i i il Reg. No: 1BBI/IPE- 02223/ 50021 < Mz, Ni h
Mo of Corporate Affais, New D A Dte: June 28, 2026 AFA Validity: December 31, 2026 : 2806 Authorised Officer - 2 Me M. Aezez Alam Bid u;um llmym!L Hs 10,000
he malter of sutsettion (4] of Secion 13 | [l Piace: Atmodabad_Emall for Correspondence: cirp.mehsanadslry@npvinsolvency.n : imited | | ce; ey Date 78,06 225 54/~ Abrissd Oficer- FINDUJA HOUSING FINAWCE LITTTERY
e ot v 20 S
lincarparsani Rules, 2014
i HDFC BANK
In the medter of
MJS SAI FIRE APPLIANCES PVT, LTD. | HDFC Bank Limited
e rdshan EieT S S Lot . - SoTeras, Fax: i 4} CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
g s repsiered dfice at 484, | Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032,
Sarathakur Dwara. Shahdara, Delhi-110152 | YMBOLIC POSSESSION NOTICE Evtr it e e ' y
5 Vihereas  the Authorised Officer of HDFC Bank Limited (erstwhile HDFG Limited having amalgamated with HDFC Bank Limited by EEuS¥:india, Branch Office:_ist. & 2nd Floor. Piat. No.6, Main Rusa.Raad, Karal Bagh, New. Delhi=110.00
INGTICE is heseby iven ' the Gerarsl P\M[! virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the DEMAND NOTICE UNDER SECTION 13[2] OF THE SECURITISATION & RECONSTRUCTION OF FINANCIAL
ihat 3 e r‘umglarv ..ei:v:ﬂmgs o mn:k- f” Securifisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ("said Act’) and in exercise of ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
apalieation o the Cenira! under| g . - ! )
s B ki mwg powers conferred under Section13 (12) ead with Rule 3ofthe Securiy Inerest (Enforcement) Rules, 2002 fssued Demand Notices You all, below mentioned Borrowers / Mortgagors is hereby informed that the company has initiated proceedings against you all
eonfimation of atscion of the Mamerandum off | under Section 13 (2) of the said Act, caling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and that the Notice
o fref | amounts menfioned againstthel respective names together withiterest thereon atthe appicablerates as mentoned i th said under section 13 (2) of the Act by Registered Post Ack. The same has been undelivered. Hence, you all are hereby called upon to
el ool ‘1‘3” ol noioss oosts . take notice and pay the outstanding loan amount mentioned against the said account with interest accruing therefrom within 60
[March, 2026 1o enatio he compiny lochangos| (5% Nameof Barrower(sy | Ouistandng | Dateof | Date Desariptonofimmovable days from the date of this publication, failing which the company will proceed against you all by exercising its right under Sub-Sec
Registered Offce from National Capital|  [NO. Legal heir (s) and Dues* | Demend |  of Property (ec)/ SecuredAsset (s) (4) of Section 13 of the Act by enforcing the below mentioned security to realize its dues with interests and costs. It is needless to
TermitonyciDoli"iothe"Stateof UnarPrades”. | | | LogalRepresentative(s) | (Rs) Notios . | ‘mention that this notice is addressed to you all without prejudice to any other remedy available to the company.
ey person whose nteiest |5 Wely to be| [T | Mr.Udai BirSingh 21,28,496) 026 | 22.06.2026 | House on Plot No. 72,73, KAJu] Min, Partof Khassra oo Dernd
afiecled by the progosed changa of ihe ason No. 455, Kandharpur (Colony-Rameshwar Dham) NAME AND ADDRESS Loan Amount | Notiee & Ameunt DESCRIPTION OF THE
fegilores ol of e ongany may 31012026 Pargana OF THE APPLICANT/S ety PROPERTY/ SECURED ASSET
i ith thy ICA-21 l -
(e meagoran) by flng. investor| | 2 | McArunKumarSingh 833211 106032026 | 22062026 | Houseon Plotfo. 204, 21.Aon Partof Khasera o- Loan Account No. Rs, 09.06.2026 [ENTIRE FIRST AND THIRD FLOOR WITHOUT ROOF RIGHTS, FLAT NO.
complain form or cause ot daivered. o Wirs. JyotiSinha ason 151, Gandhipuram Colony Phase-1, Surkha 1,75,00,000.01 g g
sand by regitared poet of his e nbesions, 31.01.2026" Chawan, Bareily 70,40,887.00 |1 - 56 AREA MEASURING 360.890 SQ. MIRS, IN BLOCK - D,
supgortsd by an alfdset sismng e nahe - - — = EO1DESoN0000a s SITUATED AT PARKLANDS, SECTOR - 85, FARIDABAD, HARYANA-
of i, e intereal and grounds: of sppasilon rineste ! line dato o7 e : 5000 L EAST- R
o gt e LegalHeisand . talled to repay th s due, 1, JITENDER (APPLICANT),, DI-56, FIRST & THIRD FLOOR, ;g?f'_ﬁguxgsgfpliﬁﬁj E;_S;fl :;Igﬂﬁk\ggﬁ:g?;ovxgﬂ P
Wi o Hoot - pest A n,m 1 hat the Authorised Offcers of HDFC have taken Symbolic Possession of th ble property (ies) / secured asset(s) 002 3 : Ty s
ing. 2nd Flaor, yal A genera uthorised Offcers o ave tzken Symbolic Possession of the immovable property (is) / secured assel(s) 2. SEEMANAGAR (CO-APPLICANT), DI-S6, FIRST & THIRD FLOOR, S D FARIDABAD, HARYANA -121002
Bﬂﬂwg ﬁgﬂ C.n‘r)u?m D:;w n‘:m-‘;:‘ma’ described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said S \GAR (CO: CANT) 56, FIRST & LOOR, SEC-85, O - o
cueen (14) days from tha date off | R jes on the dates mentioned above. Loan Account No. Rs. 10.06.2026 | p T RAKBA 79.16 SQ. YDS,, LE., 66.19 SQ. MTRS,, PART OF KHASRA
e ovginy st S| | The Borrowers 1 Legal Hers and Lege Represertatves mentoned hereinabove i perulr and he publ i general ar rerby HE01GG000000064545, | 23,00,000.00 22’6::-30 00 | NO. 169 MIN, WAKA MAUJA BRDVIHAR COLONY MURADNAGAR,
e e s S B | |5 porty( perty i sméu‘(’mvuun . § PARGANA- JALALABAD, TEHSIL MODINAGAR, DISTT. GHAZIABAD,
ars Shahdara i X .
; UTTAR PRADESH- 201206, BOUNDED AS UNDER: EAST - ROAD 20 FT.
For and on behalf of the Pefi i i isi i i !
o and om bttt Pattener || BorowersLegal Heis and Legal Representlvs attenion s nved 10 he provisions ofsusecton 9 of secion 13.f e Ack i ‘zjzrsr}\/;m Ez;umzaoclgl‘;gw MURADNAGAR, GHAZIABAD, WIDE, SIDES 25 FT. WEST - PLOT MR. GAVENDER SINGH, SIDES 25 FT.
Date : 28.06.2026 For HDFC Bank Limited 2. SHOBHATYAGI (CO-APPLICANT) NORTH - OTHER'S PLOT, SIDES 28 FT. 6 INCH SOUTH - PLOT MS.
Date: 27 06 2025 Place: Bareilly Authorized Officer 2351/1, BRAJ VIHAR COLONY, MURADNAGAR, GHAZIABAD, PUSHPA, SIDES 28 FT. 6 INCH
Place: Dk UTTAR PRADESH - 201206
T S TSV AIS LSS (CoAPICAT), 5, 0 S G, T e
Mahincdra FlNANCE Cor rate Office: al B Wing, 3nd Flog, Agastya Corporale Park Puamawnmaumg g ( d ) (¢ )
15uw,gaug Lan; Kamani lunchon, Kura Wast tueai 400 070 2351/1, BRAJ VIHAR COLONY, MURADNAGAR, GHAZIABAD, UTTAR PRADESH - 201206

DEMAND NOTICE UNDER SECTION 13 (2) OF SARFAESI Act, 2002 Loan Account No, Rs. 12.06.2026 | pROPERTY NO.1 -DWELLING UNITBEARING NO.B-604, TOWER -
Whereas you the below mantioned Borower's, Co- Buﬂmmfs Guataniors and Morigagors have availed loans from Mahindra and Mahindra Financial HE01DEI00000109508, 2,53,50,000.00] 285 8';2 06.00|B IN THE COMPLEX  KNOWN ~ AS 'CIVITECH SAMPRITT
rigaging your s e our Non-periorming AR SIeH CAeLIEAS i CONSTRUCTED AT PLOT NO. GH - 02/C, SECTOR =77, NOIDA,
ot an jon . . R
mm of the said Act read wih rule 2 of Seam,- Interest (Enkjrnemem} Rk 3302 e Dot il caling upon the Bomomer'siCo-Borawier's! 5604, CIVITECK SAMPRITI, SECTOR - 77, NOIDA, GAUTAM BUDDHA | /01 BUDH NAGAR, (UTTAR PRADESH - 201301, 'HAVING

SUPER AREA OF 1885 SQ. FT. OR (175.18 SQ. MTRS.)
COMPRISING DRAWING CUM DINING, THREE BEDROOMS, THREE

NAGAR, UTTAR PRADESH - 201301

Name of Borrower/ Date of NPA 2. MANVIR SINGH (APPLICANT) ,
Co-Borrower! Loan Account No, Details of the Security S Timied ALSO AT: HOUSE NO.2/181, PLOTNO.D-4, NEW HOUSE No.774, | TOILETS, KITCHEN, ONE SERVANT ROOMS AND BALCONIES
GuarantorMorigagor & Loan Amount to bie-eplorocd Natice date NIRANJANPURI, MOHALLA MANSAROVAR, PARGANA & TEHSIL | TOGHETHER ~WITH PROPORTIONATE UNDIVIDED ~IMPARTIBLE
1. Mir. Sanjeey (Bomower) | Sanction Letter bearing Ref.No: | ITEN NO-1 = All bhe piece and parcel o the Gher | Dale of NPA: | Rs.23,50,859.16i-| KOIl, DIST-ALIGARH (UP) - 202001. INTEREST IN LAND ON SUB-LEASE BASIS.
2, Amit Kumar 378083 ommercial Property) bearing PID No. | 11052022 | {Rupees Twenty- 3. MANVIR SINGH (APPLICANT) , PROPERTY NO.2 - RESIDENTIAL HOUSE PROPRTY{PLOT NO. D-
: rss:mlurm ke Ra) i L f;ccs(c:‘w‘sj 4ﬂ\;v:lé~]; an ""”'d’mns Sq :u ij:a" P g;ftizh:"'v ALSO AT: 344, VTC: MIRPUR DAHORA, PO: MIRPUR KHAS, ALIGARH |4) BEARING NAGAR NIGAM NO. 2/181 & 774 {NEW) SITUATED AT
 Sumit Kumar 3 o o, Hualsd at Dyviga emany s oy DISTRICT, UTTAR PRADESH - 202155 MOHALLA MANSAROVAR, NIRANJANPURI, PARGANA & TEHSIL KOl
{5on af Lato Baidey Raj) 1SBLO0#19180332 Kaithai, Haryana-136027. Bour ollows; On | Notice Date: | Hundred Ffty- - " ' i
4, Dospak Sachdeva Loan amount: Rs.12,58,756% | or Towards East by: - M. indal Rice and General | 22.05.2026 | Nine and Siteen B raO AUDHARY; /0. MANVIR SINGH (€O~ DISTRICT - ALIGARH, UTTAR PRADESH. AN AREA 200 SQ YARDS=
(on of Late Baldev Raj) | (Rupees Twelve Lakh Fity-Eight | Mils. On or Towards West by: - Road. On or Paisa only) as on ). 167.2 SQ MTRS, BOUNDED AS: EAST: HOUSE OF GAUR SAHAB
Thousand Seven Hundred and | Towards North by: - Rasia (Road). On or Towards 15 June 2026 B 604, CIVITECK SAMPRITI, SECTOR - 77, NOIDA, GAUTAM BUDDHA | (SHEELENDRA ~ KUMAR), MEASURING THIS SIDE 60 FEET, WEST:
Fifty-Six Only) ‘Sauth by: - Ms. Jindal Ricaand Ganeral Mills NAGAR, UTTAR PRADES - 201301 ABADI MOHALLA - NIRANJANPURI, MEASURING THIS SIDE 60 FEET,
[ Hoica fs Meretore given 1 the Boriowss Co-Boawer! Goaranior & Worigagar a5 menlioned i Columin No 1, calling upon them fa miaka payment of 1 :v P‘l‘;‘c’: Ncr';‘""""“r $/0. MANVIR SINGH (CO- NORTH: RASTAAAM 30 FEET WIDE, MEASURING THIS SIDE 30 FEET,
¥ N5 lon.of this noti 4 : TIN SHADE AND OPEN PLOT, MEASURING THIS SIDE 30 FEET.
ColumaiNo5 tha ) flure ALSO AT: 344, VIC: MIRPUR DAHORA, PO: MIRPUR KiiAS, AUIGARH | SO0 TINS - AL L
interest and other amounis which may become payable tl the date of payment. is nol paid, Mahindra and Mahindra Financial Services Lid shall be DISTRICT, UTTAR PRADESH - 202155
constraingd to for s ot No 3. Pleasa note that 6. M/SBABA TRADERS (THROUGH ITS PROP. MANVIR SINGH) (CO* APPLICANT)
mage Wit B 1o ich rigs and remedies 55 ae #valacis 1) Manindra and Mahindra Financial Senvices LId agsins the Boriowers Co- B 604, CIVITECK SAMPRITI, SECTOR - 77, NOIDA, GAUTAM BUDDHA
Barrower'si Guaranior ials wricer the 3w, persection 13(13) of the said act, you are) NAGAR, UTTAR PRADESH - 201301
Y i dealing with urty of transferring by way of saie, e .
el . e e i o 7. M/SBABA TRADERS (THROUGH ITS PROP. MANVIR SINGH) (CO* APPLICANT)
s e nssele iz ALSO AT: MANDI SAMITI, KHAIR, KHAIR, ALIGARH, UTTAR PRADESH - 202138
8, HIMANSHU CHAUDHARY (CO-APPLICANT) D-4 MANSAROVAR COLONY, ALIGARH, UTTAR PRADESH - 202001,
Date: 20.06.2026 Sl Authorised Officer
Place: Kaithal, Haryana Iahindra and Mahindra Financial Services Lid. Loan Account No. Rs. 18.06.2026 | MUNCIPAL NO. 383, PART OF KHET NO. 1321, LAND AREA
HEO01XBS00000140531 1,98,00,000.00

2,08,00.243)- | MEASURING 227 SQ. YARDS LE, 189.91 SQ.METERS, MOHALLA
1. LATE MOHD. TAYYAB o PEERKHAN (NAGARIYA) KASBA GULAOTHI, PARGANA AGAUTA,

NG FINANCE LIMITED B NARGISH HANIF W0 LATE MOND, i ABDUL Kavvom | EPSIL DISTRCT ELLANDSIERAR, _UTIAR PRADESH 245105

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266 S/0 ALAUDDIN) F SAMSHAD, NORTH - PL( F MUSKEEM AKBAR, _pLoT
Branch Office: No N/17, 15t Floor, Vij g Road, New Delhi - 110001 76, PEER KHAN -1, GULAVATHI RURAL NATTHUGARI, PO, gF o KAY\?UM OT Of , SOUTH - PLO'
562222425 & KARAN ARORA. : 9993 GULAOTHI, DISTT. BULANDSHAHR, UTTAR PRADESH - 245408
ies P Ltd. (AuctionTTi 1 Shtma- Conact No. 000025257 & SZ6SSG2810 2, NARGISH HANIF W /0 LATE MOHD, (CO-APPLICANT)
sALE NOTICE FOR SALE OF IMMOVABLE PROPERTY 76, PEER KHAN -1, GULAVATHI RURAL NATTHUGARI, P.O. GULAOTHI, DISTL. BULANDSHAHR, UTTAR PRADESH - 245408
Notice for Sale of Reconsiruction of Interest Act, 2002 read with provision to 3. M/S UMAR SCRAP TRADERS (THROUGH ITS PROP. LATE MOHD TAYYAB) (CO-APPLICANT),
rule 8(6) and 9(1) of the Secury Interest (Enforcemen) Rules 2002. 76, PEER KHAN -1, GULAVATHI RURAL NATTHUGARI, PO, GULAOTHI, DISTL. BULANDSHAHR, UTTAR PRADESH - 245408
9 Sec.of Se-

curitzation and Reconstructon of Financial Assets and Enforcement of Securty Interest Act, 2002 (SARFAESI) for recovery o the secured dests of the secured creditor, for the dues as h“:‘;"_;m":]:“;'” 621 s o::bo 00 09.06.2026 | pOT AREA MEASURING 83.10 SQ. YDS,, LE,, 69.48 SQ. MTRS., PART
Borrovers 0000000 | 5,25,382.00 | OF KHASRA NO. 1768, 1770 & 1771 WAKA VILLAGE SARNA
h i recitr, 1. SAMEER (APPLICANT) = MURADNAGAR, MAROOF MOHALLA, PREET VIHAR COLONY,WARD NO.
by the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Creditor, will be put to sale by auction on "As is where is”, "As is what is", and "Whatever there is” Basis. 1768, 1770AND 1771 PREET VIHAR, MURAD NAGAR, 5, PARGANA JALALABAD, TEHSIL - MODINAGAR, DISTT. GHAZIABAD,

" [oiousss Description of Properties Secured Assets Arsount agpelf Besers EMD Lestag fiepection} | Mpatalof CHAZIABAD, UTTAR PRADESH - 201206 UTTAR PRADESH - 201206, BOUNDED AS: EAST- ROAD, WEST -

No| & CoBorowers & Price EMD Date | Date & Time | E-Auction 2. SAMEER (APPLICANT) PORTION OF PLOT NORTH- GTHER'S PLOT SOUTHEROAD
AHAD f Second Floor Upto Ceing Level OF| INR 61507001 (Rupees | Ing 6do11201- 'C/0 SAMEER DESIGNER', BRIJ VIHAR COLONY, MURADNAGAR, - i
FARODQUI TRADING Bmh ulp Propay Serrs o G52, s essurng 20 S| ity 00 Lokt F | (2o iy | NR 849113 P WARD 19, NEAR BAMBA, GHAZIABAD, UTTAR PRADESH - 201206
. (Rupees Six & . .
1 D AR & s e o7 o) s o o] Trousene Only) L?:éﬁéﬁi s For | 1 0120 Detweon 108 3. DEEN MOHAMMAD (CO-APPLICANT) , 1768, 1770AND 1771 PREET VIHAR, MURAD NAGAR, GHAZIABAD, UTTAR PRADESH - 201206
NPADATE- | Area Of Vilage Knureji Khas, llaga Shahdara, Deli-110051 And|— Demand Notice | Thousand One [Nine Thousand) am to 04:00 4. MEENA FATEH MOHAMMAD (CO-APPLICANT)
Bounded As: East: Property No. C-54, est Poron Of The|  Date: 13012026 |mied Tuany| O Hurdied pm. 1768, 1770 AND 1771 PREET VIHAR, MURAD NAGAR, GHAZIABAD, UTTAR PRADESH - 201206
Ssid roery & Proparty No, 62, North: Gurra Gab, Nine Oy | Thiteen Only)
L4} Souh: Propety Of Obes, Loan Account No. bt 8:;;,0 00 09.06.2026 | ONE RESIDENTIAL PLOT, AREA MEASURING 55 SQ. YDS,, LE., 465Q.
VARUN KUMAR, KAN- A Tht lece A o N‘ ocond P ey [ em sserar R — ;‘" o SHONLa |49 zskihnu MTRS,, PART OF KHASRA NO. 836 MIN., SITUATED VILLAGE SIHANI,
ack Side Lhs 0.26, Area eastring s, Thity Six Lakhs Fify S - . . 28,

2 HIARA KUMAR & DAISY (209.03 Sq. Mtrs. Out Of Khasra No. 17724, Situated In The Rev-| Thousand Seven Hun- ";R 320‘?:0/. ((Rupees Three| 'mfn:‘; (APPLICANT) PARGANALONI, TEHSILAND DISTT. GHAZIABAD, UTTAR PRADESH -
NPADATE enue Estate Of llage Matila, Deli Stie Del, Area Abadi|ared Eighy Seven Only)| (eSS T | i iy | 1847.2026 100 120-07-2026) . 201001, BOUNDED AS UNDER: EAST - OTHER'S PLOT WEST - ROAD 15
O111.0028 Knovin As Olony Matiala Extn, Uttam Nagar, New Delni-110059,_Demand Noflc VB LS| Thousand :00am to 142, GALL NO-5, ASHRAM ROAD, SHANTI NAGAR, FT. WIDE NORTH - OTHER'S PLOT SOUTH - OTHER'S PLOT.

Fossession Date~ : ther Property. West: Back Side Rs|  Date : 21112025 e Only) 04:00 pm. GHAZIABAD, UTTAR PRADESH - 201001
006202 |Flat! Oelgfa:rgne‘rly‘ North: Front Lhs Flat / Road 20 Feet, 2. SUNEETA SHUKLA (APPLICANT)
: Gali 10 Feet,
RISHABH JKIN, ARUN | Al Thet 16 A Parcel O Fa No- G, Ground Floo Frond] INK TSO7TAF [Ripees K. S. TRADING, 261/2, LOHA MANDI, NEAR BSR ROAD INDUSTRIAL AREA, GHAZIABAD, UTTAR PRADESH - 201001
KUMAR JAIN, JYOTI | Sice, M.Lg. Fourtzen Laks Fily 17072026 3. SUNEETA SHUKLA (APPLICA!
3 [TRADERS & PUSHPA JAIN| 700,00 S0, Ft Buil: On PlotNo. C-218, Bock-C, Khasra No 429, Thousand Seven Hur. | INR 10000001 | INR 100000 between VILLAGE SIFAN, PARGANA LONI, TEHSIL AND DISTT, GHAZIABAD, UTTAR PRADESH - 201001
NPADATE: (I Ve Via, Kt Vg Satulata afganaLon Tei]_crd Fureen Oly) | (Rupsss Ten | (Rupees %r;e 18072026 | rogeen {20:07-2028 4. ANKIT SHUKLA (CO-APPLICANT)
03-10-2025 & Dist, Gheziabad, 201102 And Bounded As: East: Road 9| Demand Nofice | Lakns Only) | Lakn On " ’
Possossion Date:- | Mir. Wide, West: Plot No. C-228, North: Plot No. C-217, South:|  Date ; 13-10-2025 04:00 pm. 142, GALL NO-5, ASHRAM ROAD, SHANTL NAGAR, GHAZIABAD, UTTAR PRADESH - 201001
30.052026 Plot No. C-219. =
— — Date : 09.06, 10-06, 12-06, 18-06-2026 Authorised Officer
For dlaed s and conos f e sl plsse e 1 ek e Adya i ousing Fiance Limted S 3 Place : DELHI / NCR Cholamandalam In nt And Finance Company Limited

o® © o® @ epaper_ﬁnancialexpless.mn" & New Delhi o® @
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I'IF.HITIDIJ ‘OF FILING OF THE PRE-FILED
DATED JUNE 26, 2028 (“PRE-FILED DRAFT RED HE
L INDUSTRY INDIA LIMITED (" COMPANY
S AND EXCHANGE BOARD OF INDIA
D\SfLOﬂlﬂE F’ QUIREMENTS) REGULATION 20
OR FEGUL‘!"DN "JWITH THE SECURITIES AND EXCHANGE BOARD OF INDIA
BSE LIMITED AND THE NATIONAL STOCK EXCHANGE OF INDIA
OCK EXCHANGES”) IN RELATION TO THE PROPOSED INﬂIﬁL
PUBL\!;GFI'E G OF ITS EQUITY SHARES BEARIN CEVALUEOF? 2
(THE “EQUITY SHARES") TOGETHER ON THE MAIN BOARD OF THE QYDCI’
S (THE“OFFER")
PUBLIC ANNOUNCEMENT

EMERALD JEWEL INDUSTRY INDIA LIMITED

Registered and Corparate Office: 230, Thiruvsnkatasamy Raad (East)
Caimbatore — 641 002, Tamil Nadu, India
+81 422 3500158; E-mall: csi@efencia.com; Website: waw.sjindia.com
Corporate Identity Number: U03691TZ2004PLC011255
(Contact person; Kavitha Subramaniam, Company Secretary and Compiance Officer

§. Puram,

Wi (R O i G il uursuam tor Reguiation 53C{5) of the SEB|
e fled Draft Red
HMM Prospecius wih SEB) and he Slack Exchangas, undar Chapte i of the SEBI
ICDR R Reguains n relton o he Ofee The mung of the Pre-iled Oratt Red Herting

This puhhc announcement is not an offer of snmrues for safe n e United States or
alsanhs isnol
8 inor ‘States, The Equity

of

1833, ties Act) or any offer the United

Statos and) uriess 50 rPg\sbeved may not be oflered o skl witin the Uriied States
except pursuant o, o 1o, the regi

ecirements ofthe .5, Securies e and sppkabe stal secuntes s, Accordngly

the Ecuty Sharos aro beng ofsrad and sokd (s} n th United Siates orly o posons

* (as defined in Rule 144Aunder

the LS. Securbles Ac) pursuant o the private lacemen! exemplon setoutIn Seclon

Securfies At and
8 defined In and in redlance on Regulabon S under the U.S. Securties Act and the
e made.

For EMERALD JEWEL INDUSTRY INDIA LIMITED

On bahall of the Board of Directors

St

Kavitha Subramaniam

Goripany Secretary and Cempiiance Offier

CoNCERT

Place : Coimbatore, Tamil Nadu
Date ; June 26, 2026
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES
NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO UNITS OR SECURITIES UNDER THE
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS
AMENDED ("SEBI ICDR REGULATIONS"). INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK
EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICOR REGULATIONS. NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,

PUBLIC ANNOUNCEMENT

CALIBER

Unearthing Possibitities

CALIBER MINING AND LOGISTICS LIMITED

(FORMERL YKNOWVAS CALIBER MERCANTILE PRIVATE LIMITED)

{Please scan e OR Code
10 view the DRHP)

OurCompany “Cailt the Car 2013 pursuant issusd
by the Registra of Companies, Maharashira at Mumnawcaucmnuu\yﬁ ima T (o ] anget Ca\vbeernaaangsvtstara
Iuly 5, 2024 ar
July 28, 2024, Subsequentl Compary was changad from CumerlmnmgwLngrs'msta(elefen’ to Cafber iing
Logistics Linted G public

0aJuly29, July 30,2024, 0,
2024, Farfurther detais, soa “Histary an pags 267 of 30.202¢ (the "DRHP" orthe "Draft Red
Herring Prospectus|

Corporate Identity Number: U74999MH2014PLC255811
Reglsterad Offica: MIDC Chandrapur Indusirial &rea, Plot No. B-38 to B-48, Chinchala Vilage, Chandrapur - 442408, Maharashira, India
orporate Office: Park Avanue, Hth Floar, Chhaoni R, New Colony, Nagpur — 40 001, Maharashira, india
Roihi Harish \arma, C planc Officer Tel: + 9 7122095128, E-mal: nvestors@emiln; Website: waww cmd

AR CHADDA, ANUJ KRISHANLAL CHADDA,
HADDA, RAHUL ROSHANLAL CHADDA AND PRIYA ANUJ CHADD,

NOTICE TO INVESTORS

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH (“EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF T [#]
PER EQUITY SHARE (INCLUDING A PREMIUM OF ¥ [#] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ 60,000.00 LAKHS COMPRISING A FRESH
ISSUE OF UP TO [#] EQUITY SHARES AGGREGATING UP TO T40,000° LAKHS BY OUR COMPANY (THE *FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [#]

QU TOT10,000.00 L N OFFER FOR SALE OF UP TO [#] EQUITY SHARES BY MOHIT SATISHKUMAR CHADDA
AGGREGATING UP T0 £2.500.00 LAKHS, [»] EQUITY SHARES BY ANLJ KRISHANLAL CHADDA AGGREGATING UP TO %2,500.00 LAKHS, [o] EQUITY SHARES BY
MANISH KRISHANLAL CHADDA AGGREGATING UP TO %2,500.00 LAKHS AND [#] EQUITY SHARES BY RAHUL ROSHANLAL CHADDA AGGREGATING UP TO
22,500.00 LAKHS (THE “PROMOTER SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER SELLING SHAREHOLDERS, THE
“OFFERED SHARES") [SUGH OFFER FOR SALE BY THE PROMOTER SELLING SHAREHGU)ERS. THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH
ISSUE, THE "OFFER"). THE OFFER WILL [#]% OF OF Y.

OUR PROMOTERS: MOHIT SATISH
MANISH KRISHANL,

*Apre-IPO placerm U thithe BALM. 00 Lakhs [“Pre- ). Accordingly; the size of
the 0001 skhs.
Pre-PO Placament

We wish romgnngn.mwenm\hepmmﬂﬂey ur Company f draft red

June 4 1015 ranP ' fled wilh e Securles and Exctiange Board of ndia

('SEBI'), BSE Linted and Patra ot ke Exchange Limited of s (‘Stock Exchanges”), in connection with e Offer, Gisclosing inter 863, the inlestion of he Company, in

consultaton Wi the BRLI 10 underiake 3 furlherfssu of specifid secailes, as may be permitied under appl cable 1w 1o any investar(s) of such specifid secLiites for an
210,000.001akhs, prior i Py )

The detais of aliotment haue been providad balow:

St. Name of allotes Number of Equity | Issue Prico por | Face Value per | _Premium per Purchase Dato of

No. Shares allofied | Equity Share () | Equity Share (3) | Equity Share {7) ) aliotment
1 Baring Private Equiy india Fund & 353773 124 | 10 ] UHIaTE | June 2 2006
z Scarlet Ventures LLF 353713 42 | 10 b 4358752 June 77, 726 |
l Anus A Sheth 117524 42 0 aia BB | e 2T, 2026
4 Maithii Gagan Graturved 117,026 a2 | 0 414 50000200 | June 27,2026

Total 305 | | |
PO Placement, being the pre-Ofier e pial o " besubjectt
Regulaion 17 ofthe SE i the Compan

leted, The Pre-IPOF
Srereholders hroughresalution daled June 24, anza

3, 2026 by our

PO Placement

ber
Pre-IPO Placement underiaken by the Cnmpahym Jw 17 znzs whih is notexceeding 240, w ek, being 20#% of e Freh tsss a locised i e DR a1
accordingly, he revised Fi 740,000 fakhs;, subject | e 10(2](b} ofth ties Conlracts (Regulaion| Rules, 1957. Further, we

confim that the lctees (ss sted ahmn] ¢ ntin any marnas connecied withour Campany, our Fromolun i Promela Gringp, Direcars, »«Y Manageral Parsonnsls, Senior

i i he Pre-PO Plcemen,prior o aloment, tt here I o quarantee hatcur Company Wil racsed with the Ofler o hs

y be successfil and wil quity the Stod 2
Preasenole Furthes, relavant disc 5 in refation o tha Pre-IPO.
the Pra4POPI g d g “Material

the Offer.
BOOK RUNNING LEAD MANAGER | REGISTRAR TO THE OFFER
DAM Capital Advisors Limited KFin Technologles Limited
Albmus 2202, Level 22 Pandurang Budikar Marg Selenium, Towsr B. Piot Mo-31 and 32, Financial Distict, Nanakramguda,

Worli, Mumbal 400018 , Maharashira, India:
Telephone: +51 22-4202 2500, Emall: caliber ipofdamcapital in
Website: www damcapitai.
Investor Grisvance ID: complance@damcaptaln
Contact Person: Arpr Chheda
SEBI Registration Number:

used heren and

Serllingampally, Hyderabad 500 032 Telangana, India
Tol: 491 4067162222, 16003094001

E-mail: omitipo@finiech com

Investor Grievance 1D: cimward rs@finiech.com ; Wabsite: www kfiniech.com
Contact Person: M Murai Krisnna

SEBI Registration Number: INROUN00Z21

shall have (he same meaning as ascrited to them in the DRHP.

For CALIBER MINING AND LOGISTICS LIMITED (FORMERLY KNOWN AS CALIBER MERCANTILE PRIVATE LIWTED)
On behalf of the Board of Dwreu‘mfs

/INMOOO011336

Date. :June 27, 2026 Rl Hﬁnshvarma
Piace : Chandrapur, Maharashira Company Secretary and Compliance Officer
CALIBER NINING AND LOGIS“CS LIMITED (FORMERLY KNOWN AS CALIBER MERCANTILE PRIVATE LIMITED) is proposing. sufect fo applicable statuiory and
fn undertake an inital public ofer of it Equity Shares and has fled Ine DRHP

hanges on Decarnber 31, 2024 read 21,2025 and tre
lune 03, 2026 "DRHP"). The DRF 7 SE] govin

B BSE = NSE o the BRLM, i.e, DAM Capi fted the

Ctnpany at waw senlLin, Polential investors sheusd note that investment ly Bhates invehvi fisk and for 12 suich risk, see he s

“Risk Factors™ ‘SEB|and S the RHP, for maki

decisian

‘This annauncement is not an ofler of securiies far sabe i Ihe United States or elsewhere. This announcement has been prepared for publication in India only and i

' < ! rrec ey . publcation o distibution ||wrenHy:1rmmle(ly ot o ited States, The Eoiy undar e U'S, Secut
result of transactions with companies, associations or /- Actof 1833, asamended may xcept
individuals advertising in its newspapers or Publications. i i i S s
We therefore recommend that readers make ) g*“ x l;!l A miﬁ laws. Acenrdingly, the Equity Sh being offered and sold i in"of "3 defined in, and nreliance on ﬂegu\a:wnnsmw\heus
necessary inquiries before sending any monies or oo il o R i il salns ] w
entering into any agreements with advertisers or PP .10 b m;“w‘ﬁ“gn”f‘i P e obtzined issueror' an s iy moagerhen, s weh o ol
otherwise acting on an advertisement in any manner TR b i pasile Teter, 2028 siatements. i t The Exuily Shares
whatsoever. e & e 9 - i soidexceplincompl dicton, conceeT
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